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ORDER 

We heard the ldcounse1 for both the parties 

at the admission stage and with their consent the application 

is being disposed of finally. 

This application has been tiled jiointly by 

45 applicants seeking reengagement in preterence to new 

entrants. Material averment in the application is that all 

the applicants had worked for 3 years or more between 1980 

and 1983 under a contractor. Further averment is that among 

the applicants, the applicant nos.3,7,15,39 and 41 were 

re-engaged under ditferent contractors from 12.8.94 to 10.2.95. 

The respondents did not file any reply despite 

inniinerable opportunities. Therefore, material averrnénts 

made in the Original Application, remain uncontroverted. 



-: 2 :- 

However, even on the basis of the averment made 

in the Original Application, we find that so far as the appli-

cants other than no.3,7,151  39 and 41 are concerned, their claim 

forre-engagerfleflt is wbolly barred by limitation since they 

wer last engaged in 1983 and there is nothing to indicate that 

thefr are being borne on the live casual labour register. So far 

as the remaining applicants are concerned, there is api contentior 

thaL they had worked from 12.8.94 to 10.2.95 but such 

re-ngagement was also through contractors. 

The applicants have not shown any rule in support 

of the contention that even by working under contractors, they 

are entitled to be re-engaged by the Railways. On the other hand, 

the respondents have also not disputed that working as casual 

labbur under contractors, the applicants are entitled to be 

re-engaged by the railways. 

In the aforesaid circumstances, we dispose of this 

application with a direction to the respondents to consider 

re-engagement of the applicants no.3,7,1509 and 41 as and when 

vaancy arises it it is tound that they have rendered services 

to the railways during the period trorn 12.8.94 to 10.2.95 as 

ci 
	d in par 4(11) ot the application, in terms of the 

t rule and in preference to fresh entrants. 

This application stands dismissed in respect 

of other applicants. No order as to costs. 

(SDasgupa) 
I'tlernber(A)\ 

S.3. 

(.N.Mallick) 
Vice-Chairman. 


